
him io import some maehinery. The 
cue wa1 adjudicated by the Dh'ectot 
of Enforcement under the Foreiin 
Exchange Re,ulation Act, 1947 and a 
penalty of Jts. 5& lalth1 wu impoeed 
on hiJn. The foreign Exchan� Rc
,ulation Al)pellate Board, to whom 
8hrf Jain appMled, N!duc:ed the 
penalty to Rs. 5 lakhs. Cro�s-uppcala 
were Jlled by the Director of Enforce
ment and Shri Jain in the Supreme 
Court. The Supreme Court set 
aside, in April. 1962, the orders 
of the Director of Enforcement 
and ordeted the entire penalty 
to be remJ«ed back to Shri lain, tor 
the retso1' that in the nature of cir
cuntstances in which the account wu 
opened by Shri Jam. no relationabiP 
aa between � banker and itl custo
mer had been created and that, there
fore, the provision of Section 4(1) of 
the Foreign Exchange Regulation Act, 
1947 was not attracted. 

Investigation also reveoled that the 
account mnintamcd By Shri Jain with 
the American Exprem Company in 
Londo'n was opened with the amount 
of foreign exchange released to �im 
by the Reserve Bank of India and it 
wa1 maintained during the period of 
his stay outRide India. 

Barrinl the above two instances, 
the Government have no other infor
mation in the matter. 

Committee to ,tudy the Becommen
daUou of Bbapat.l CollUlllttee 

4739. SHRI CHANDRIKA PRASAD: 
SHRI R. K. SINHA: 

Will the Minister of PLANNING 
be pleased to state: 

(a) w!iether Government have ap
Pointed I Committee to study the 
recommendation• of the Bhapati 
CommJtt� on lhlcmployment and 
suuest modalities for their hnple
mentaUon; and 

(b) Jf IO, the comJ)Oal.tion of the 
Committee and the time by which t.'le 

Committee is likely to submit 1ts 
report? 

THE MINISTER OF STATE IN 
THE MlNIS'tRY Ot PLANNING 
(SHRI MOHAN DHARIA): (a) Ye9, 
Sir. 

( b) The Group constituted on July 
Jl, 1973 is <>xpected to 11ubmit its 
report within two mont�s' time. The 
composition of the Group ia given in 
the attached statement. 

SrATEMENT 

Compo,ittcm of the I11ter-Indt.&miol 
w o,-king <woup 

CRAIRMAN 
1. Sllri M. IC. IC. Nayar, Joint Secre

tary, Planniq Commission. 

MEMBERS 

2. Shri B. N. Raman, D1"9Ctor· 
General, Employment and Train
ing, Department ot Labour and 
Employment. 

3. Shr1 P. K. Kaul, Joint Secretary, 
Ministry of Finance. 

4. Shri Abtd Hussain, Joint Secre
tary, Ministry of Industrial De
,·elopment. 

!l. Shri P. Prabhakar Rao. Joint 
Sectttary, Ministry of Worts and 
Housing. 

t5. Shri S. M. Murshed, Joint Com
missioner, Mlnl�trv ot Agricul
ture. 

7. Shri A. J. D., Costa, Chief En&i
neer (Roads). Roads Wini. Minis
try of Shippln&: and Transport, 

8. Shri N. Sethuraman. Director, 
MiniRtry of Finance, (Depart
ment of Banking). New Delhi. 

CONVENOR 

9. Shrl A. K. Baeak. Deputy Secre
tary. Planninit Commllllon. 




